
CENTRAL ADMINisTRAllvE TRIBUNAL
AllAHABAD BENCH

AllAHABAD

C.C••• NO.t~7/2002
INa.A. NQ.111/199~

This the 22nd day of November, 2002
HON'BlE SHRI M.P. SINGH, MEMBER (A)
HON'BlE ~RS; MEERA CHHIBBER, MEMBER (J)

~il Kumar, II. 20 y •• rs,
Son of Shri Brindaban, resident of
Village Mahadevan, Post Office Rasin,
Tahsil Attlrra, District Banda.
~BY Advocate: Shri R. Verma)

•••••Applicant

versus

OROER (ORAL)
By Hon'ble ~rs. Meera Chhibber. Member (~:

Thi; CP was flled by the applicant, 's.Jit was stated by
the applicant that in spite of the directions given by this
Tribunal in OA No.1552/1992 along with OA No.111/1995, the
respondents have not complied wlth the aforesaid directions.
The notice. uas, issued to the respondent.> who has nou filed
the: affidavit stating therein that Shri Santosh Kumar had filed
the representation before the Superintendent of Post Offices,
Banda on 3.5.2002 uhicn uas decided on 11.6.2002 confirming
his regular appOintment as he has been uorking in the depart-
ment since 1995. The order is also annexed with the counter
affidavit. We have seen that in the order dated 11.2.2002 in
OA No. 1552/2002 along with OA No.111/1995, the Tribunal had
specifically stated that i~cas, t Shri Santosh Kumar, i.e.,
Respondent No.3 files a representation afidorder' is passed in
his favour, our order to initiate proceedings for regular
selection shall not be given effect to. Therefore. onca the
representation of Shri Santosh Kumar, i.e., Respondent No.3



,
(2)

has be.n accepted, We are satisfied that no case for contempt
is made out. Accordingly CP No.177/2002 is dismissed. Ho~ever,
the applicant is given liberty to ahallenge the said order
of the respondents, if h.~still aggrieveJ in accordance Yith

)

law, if so advised.

(I'I.P~ .
Member (A)

/ravi/


